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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (d). While there is no
specific target for additional facilities in
1982-83, it is constantly the endeavour
to improve facilities for rail travel on the
Railways as a whole. A major step in
this direction has been the double-head-
ing of Rajdhani Express between Bom-
bay and Delhi. Similar load increase will
be possible on the Rajdhani Express bet-
ween Calcutta and Delhi when the new
electric locomotive, manufactured for this
purpose, is put into regular service on
this train after completion of trials. The
output of this locomotive will be equal to
the output of double headed diesel loco-
motive on the non-clectrified route bet-
ween Bombay and Delhi. Slip coaches
have been provided between Indore and
Delhi to provide facility of travel bet-
ween the two cities, without transhipment.
There are several slip coaches running
between different cities in India,

MR. SPEAKER: I am impressed that
you are going like Rajdhani Express.

st weg AREw whEar: sy $3 °
AYF I # FaET g P ot va-
T T god  ATHL Igh1 ATEAT
;M ET g, AfeT AW TEHNE §
Tt &7 araT @1 wfadr 9T
BT Far g | AT e Paedr-

o 2

3



7 Oral Answers

TH HR (o . W W@sl) ¢
mmmm TTT T

JULY 22, 1982

Oral Answers 8
€ 37 o fevelt o & P @ wier @
'a‘f‘anm_ma‘i

q‘—nﬂa—ﬁam‘ma‘g“,a?ﬁawwﬁa'
I FHAL T T Jgiaem gial &,
Wwa‘awnﬁmmw

e} gg T @ F, TZ W AWAT
TRAT B |
wt wiewess : o #1e ®

HATEET B AT E | T @ OAG <A
mqﬂﬂqlc{ S H =T ¥ -

Yl T8 % §HAT g A T @ TH
T € HE TWY TZL 8 |

AW WgTaY : T JITF AW X I
TR F AT T M T I R g §
W amrEr P ot PR wiciege # fe



9 Oral Answers

« ¥ TN 9T &9, qg ;Y o @
THETE |
.o« (SHEHT). . .

US Financial help to democratic forces of
Third World

+

#206. SHRI S. M. KRISHNA:
SHRI SATYASADHAN
CHAKRABORTY:

Will th: Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether his attention has been
drawn to press reports that American Ad-
ministration is proposing to finance poli-
tical parties, labour unions and press in
the Third World to promote Democracy in
the developing countries; and

(b) if so, our Government's reactions
in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMEA
RAQO): (a) Yes, Sir.

(b) The question of giving assistance
referred to in these reports appears to be
at a stage of discussion and planning
within th: U.S. Government. In India,
all foreign financial assistance is governed
by the Foreign Contributions Regulations
Act. This Act provides that “No foreign
contribution shall be accepted by any-—
(a) candidate for election, (b) corres-
pondent, columnist, cartoonist, editor,
owner, printer or publisher of a registered
newspaper, (c) Government servant or
employee of any corporation, (d) mem-
‘ber of any Legislature, (e) political party
or office-bearer thereof.” It further states
that “No organisation of a political na-
‘ture, not being a political party shall,
accept any foreign contribution except
with the period permission of the Central
‘Government.”

The above provisions are adequate to
‘meet aﬁy situation which may arise in
this context. The Government will, how-
ever, continue to watch further develop-
ments in this regard, particularly for their
implications, if any, to India.
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SHRI SATYASADHAN ' CHAKRA-
BORTY: Mr. Speaker, Sir, you will agree
with me that this question & supremely
important because the statement comes
from the Head of the Administration of
the United States and it is a policy of
blatant interference in the internal politi-
cal affairs of a country.

The Minister has agreed, that his atten-
tion has been drawn and this is an open
declaration of the United States of Ameri-
ca that they will be providing money to
political parties and other trade urions
with political purposes. Now, should the
Government of India remain silent since
this is an infringement on the sovereign
right of a country to regulate its own
affairs? And this type of policy declaration
is not permitted by international law or
United Nations organisation because
every Government has to recognise ‘he
people as sovercign. Here the United
States of America openly declares that
they are going to interfere in the internal
affairs, in the political affairs. So, my
question is: Should not the Government
of India issue any protest against such a
policy which has been declared by the
United States of America?

SHRI P. V. NARASIMHA RAO: L
have already quoted from the text of the
law which we have on the subject. I have
already submitted to the House that in
our view the provisions as we have them
today are adequate to meet any situation.
I have also added that we will be watch-
ful to see if anything more is needed and
if there are any further implications in
regard to the Indian context. This, I
think, should suffice and_ beyond this,
there is no comment necessary.

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, may I know
from the hon. Minister whether there is
any information regarding the contribu-
tion already made by the United States of
America to some political organisation?
(Interruptions). If it 1s CPI(M), detect it,
we dom’t mind, we openly say we don’t
take. But is it also true that a certain
political party took money from the Unit-
ed States of America? Which is that party
and did it take any prior permission from





